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IN THE CENTRAL , ADM\IISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 
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1. 128.7.9 	 We have heard Mr. 3.P.MDharlty learned counsel for 

the petitioner and Mr.Ashok Misra learned Senior Standing 

Counsel(Central).Vide Annexure 1 the petitioner has been 

given promotion to t he cadre of H.S.G. II. 'Jide Annex ure 

2 dated 11.6.1993 the retjtiorier has been transferred 

from -.uttack to Niali. This is sought to be quashed. 

Grievance of the petitioner is that though three otherz 

incumbents similarly situated had been trars ferred from 

C uttack to other places though they have completed their 

tenure their order of transfer has been cance1ied, but in 

the case of the petitioner though he has not completed 

his tenure he has been transferred to Niali and his 

representation dated 18th June,1993 filed before the 

competent authority,coritairied in Anriexure 3 though not 

considered yet,the transfer order contained in Annexure2 

has been ordered to be given effect to.According to 

Mr.Mohanty learned counsl for th petitioner this is a 

clear discrimination between different set of officers 

amounting to mala fide. 

After hearing learned counsel for both sides,we 

we would. that the representaticn filed by the petitioner 
(Director of Postal ervices,Bhubaneswar) 

before the competent authoritycontined in Annex crc 3 

dated 18th June, 1993 be disposed of within 15 days from the 
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date of receipt of a cony of the order. 

Mr.Mohanty invited ourtentiDn to niex.ii 4 hich 

is a certificate: granted to outdoor patient certifying 

illness of the wife of the petitioner.That may be taken 

into consideration by the Director of Postal Services 

and orders be passed according to law. Till final orders 

Oiv 	Abr.4L&L 
are passedjpetitioner should not be disturbed. This, th 
application 1-s accordin.y disposed of.No cos. 

Jend a cony of this order t the Cp osite £?arties 

and a co, y of  this a rder be made a vailable to the COJnSe1 

for both sides. 

ViceChairman 
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